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REPLY IN COMPLIANCE OF ORDER DATED 17/09/2025 ON 

BEHALF OF IRRIGATION DEPARTMENT, STATE OF UTTAR 

PRADESH WITH AFFIDAVIT  

MOST RESPECTFULLY SHOWETH:- 

1. That the present Original Application is pending before this Hon’ble 

Tribunal, wherein various directions have been issued from time to 

time, inter alia, relating to identification, demarcation and marking 

of the floodplain/submergence area of River Yamuna in District 

Gautam Budh Nagar. 

2.  That in compliance with the order dated 02.11.2023 passed by this 

Hon’ble Tribunal, the Irrigation Department, in coordination with the 

Survey of India and other concerned authorities, undertook the 

exercise of demarcation and marking of the submergence/floodplain 

area of River Yamuna in District Gautam Budh Nagar in accordance 

with the notification issued by the Ministry of Water Resources, 

River Development and Ganga Rejuvenation bearing Gazette of 

India No. 2458/2016 dated 07.10.2016, which defines floodplain as 
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an area submerged corresponding to floods of a 100-year return 

period. 

3. That for the purpose of demarcation of the floodplain/submergence 

area of River Yamuna in District Gautam Budh Nagar, the Irrigation 

Department obtained historical flood data of River Yamuna from the 

Central Water Commission for the period from 1963 to 2023, which 

was taken as the base data for further calculations. True copy of 

the flood data provided by the Central Water Commission is 

attached herewith and marked as Annexure-1 

4. That on the basis of the aforesaid flood data, the Irrigation 

Department calculated the maximum flood level at Okhla Barrage 

by applying the Log Pearson Method, which was adopted for 

determining the 100-year return period flood level. True copy of 

the calculation of maximum flood level at Okhla Barrage by 

Log Pearson Method is attached herewith and marked as 

Annexure-2 

5. That in order to plot the maximum flood levels on survey maps, the 

Survey of India was requested to provide survey maps/DEM having 

01-meter contour intervals, which were supplied from time to time 

for the said purpose.True copy of the survey maps/DEM of 01-

meter contour interval provided by the Survey of India is 

attached herewith and marked as Annexure-3. 

6. That thereafter, the Irrigation Department plotted the maximum 

flood levels on the Survey of India’s cadastral maps using ArcGIS 

methodology and generated the corresponding coordinates, which 

were forwarded to the Survey of India for ground establishment and 

determination within the Yamuna floodplain. True copy of the 
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communication/coordinates forwarded to the Survey of 

India is attached herewith and marked as Annexure-4. 

7. That pursuant thereto, the Survey of India constituted a team of 

officials for on-site identification and demarcation of the Yamuna 

River floodplain in coordination with the officials of the Irrigation 

Department. True copy of the order/communication 

constituting the Survey of India field team is attached 

herewith and marked as Annexure-5. 

8. That the Survey of India team, in the presence of officials of the 

Irrigation Department, established the coordinates at 250-meter 

intervals on site using survey instruments for identification and 

demarcation of the floodplain area. True copy of the field survey 

proceedings/site establishment details is attached 

herewith and marked as Annexure-6. 

9. That based on the on-site coordinates established by the Survey of 

India, the Irrigation Department installed 254 demarcation pillars in 

District Gautam Budh Nagar for marking the floodplain of River 

Yamuna. True copy of the details/maps showing installation 

of demarcation pillars is attached herewith and marked as 

Annexure-7. 

10. That it is further submitted that in compliance with the order dated 

11.09.2024 passed by this Hon’ble Tribunal in OA No. 673/2018 

(Jacob Kosi vs. Union of India & Ors.) (disposed of) and OA No. 

316/2022 (Dr. Sharad Gupta vs. State of Uttar Pradesh) (disposed 

of) by this Hon’ble Tribunal, the Central Water Commission has 

completed the work of marking and demarcation of the floodplain 

(Khub area) of River Yamuna for the critical reaches from Asgarpur 
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to Etawah and Shahpur to Prayagraj. Pursuant thereto, the 

Government of Uttar Pradesh, through the Special Secretary, has 

issued Government Order No. 65/2024/45 NGT/2024-27-C-4-11 

(Writ) (NGT)/2019 dated 21.12.2024, whereby the return period of 

100 years has been fixed for the aforesaid critical reaches of River 

Yamuna. Further, a notification has also been issued for 

determination of floodplain zones on the basis of flood coordinates 

(latitude and longitude) in the districts of Gautam Budh Nagar, 

Aligarh, Mathura, Hathras, Agra, Firozabad, Etawah, Jalaun, 

Auraiya, Kanpur Dehat, Hamirpur, Kanpur, Fatehpur, Banda, 

Chitrakoot, Kaushambi and Prayagraj. The said notification has been 

duly disseminated through publicity to the concerned District 

Magistrates/Industrial Development Authorities and the Director, 

Information and Public Relations Department, Uttar Pradesh, as well 

as all other concerned officers for due compliance. It is further 

pertinent to mention that the answering respondent has 

implemented the above notification of CWC. 

True copy of the Government Order/Gazette Notification 

dated 21.12.2024 is attached herewith and marked as 

Annexure-8. 

11. That thereafter, the Irrigation Department conducted on-site 

verification of the floodplain zone in District Gautam Budh Nagar on 

the basis of the latitude and longitude finalized by the Central Water 

Commission and notified by the State Government, and the earlier 

demarcation pillars were suitably modified accordingly. True copy 

of the on-site verification report and modification details of 
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demarcation pillars is attached herewith and marked as 

Annexure-9. 

12. That with respect to the remaining stretch of approximately 03 km 

upstream of Okhla Barrage, the Superintending Surveyor, Survey of 

India, Uttar Pradesh Geospatial Directorate, Lucknow, vide letter 

dated 10.12.2025, informed that a drone survey team has been 

deployed; however, the survey could not be completed due to non-

receipt of mandatory permissions from the Ministry of Home Affairs 

and related regulatory constraints. True copy of the letter dated 

10.12.2025 issued by the Superintending Surveyor, Survey 

of India is attached herewith and marked as Annexure-10. 

 

THROUGH 
Date: 17/12/2025 
Place: New Delhi   

                                                                                           
Priyanka swami 

Advocate 
F-13, Jangpura, New Delhi 110014 

E-mail: advpriyankaswami@gmail.com 
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